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CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH 

OA 2974/2003 

New Delhi this the 9th dav of December. 2003 

• 
~) . ... ' 

Bon'ble Smt.Laksbai Swaainatban, Vice Chairman (J) 
Bon'ble Shri S.A.Singb, Uember <A> 

A. S. Gulatl, 
Retired Superintending Engineer, 
(Department of Telecom. ), 
RIO 219. Pragatl Apartments. 
Punjab! Bagh Club Road, 
New Delhi. 
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. . Applicant 
(By Advcate Shrl S.N.Anand ) 

VERSUS 

1. Union of India through 
Secretary, Mlnlstry of 
Communications, Department of 
Telecom. Sanchar Bhawan, 
20, Ashoka Road, New Delhi. 

2. The Senior DDGIBW) 
Department of Telecom. 
lOth Foor. Chandralok Bulldlng, 
Janpath, New Delhl. 

jl 

. . Respondents. 

0 R D E R (ORAL) 

(Hon'ble Smt.Lakshml Swamlnthan. VIce Chairman (J) 

This Is the second round of litigation by the 

applicant as he had earlier filed OA 1705/2002. That OA 

was disposed of by Tribunal's order dated 5.7.2002. 

~- Thereafter the applicant. had fIled CP 168/2003 for not 

complying with the order of the Trlbunl In OA 1705/2003. 

The order passed In CP 168/2003 Is dated 18.7.2003 in which 

one of us ( Smt. Lakshml Swamlnathan, VC(J)l was also a 

Member. In that order. it was observed that the 

respresentatlon of the petitioner has been considered In 

terms of the order of the Hon'ble Supreme Court referred to 

therein, Accordingly, lt was oplnled that there was no 

wilful or contumacious dlsobedlenoe of the order. ln this 
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regard it is relevant to refer to Para 4 of the impugned 

order issued by the respondents dated 17.6.2003 which reads 

as follows:-

"In view of the facts nar-rated above, your 
request for grant of benefit regularisation of 
ad hoc service in the grade of EE(C) from 1978 
to 1997 at par with P.V.Damodaran and 
P.Srinivasan cannot be acceded to as they have 
not been given any benefit of the judgement. 
The benefit of the judgement of CAT, PB Delhi 
in the matter of D.K.Vijh also cannot be 
extended in your case as this judgement has 
aready been challenged in the Apex Court and 
the SLP has been admitted. You are, therefore, 
requeted to await the outcome of the SP filed 
in the matter of D.K.Vijh. This issues with 
the approval of the cadre controlling authority 
in pursuance of the orders dated 5.7.2002 
passed by the CAT, PB, Delhi in OA 
No.1705/2002". 

2. It is noticed from Para 8 of the OA that the applicant 

seeks quashing of the impugned order dated 17.6.2003 with a 

further direction to the respondentsto implement the order dated 

5.7.2002 in OA 1705/2002 in its true letter and spirit
1
as has 

been done in the case of S/Shri R.N.Khurana and O.K.Vijh. It is 

seen from the impugned order dated 17.6.2003 that 
~ }&_y 

the 

respondents have stated that as theyLchallenged the 
I 

Tribunal's 

order in O.K.Vij~case in the Hon,ble Apex Court by way of SLP 

which has been admitted, they have requested him to await the 

outcome of the SLP in that case. In the facts and circumstances 

of the case, the stand taken by the respondent cannot be faulted 

at this stage. It also appears from their own letter dated 

17.6.2003 that they have merely requested the applicant to await 

the outcome of the SLP filed by them which is sub-judice before 

·the Apex Court. 
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3. In the circumstances, noting the facts mentioned 

by the respondents themselves In the Impugned order dated 

17.6.2003, we consider lt proper In the Interest of justice 

to dispose of the OA with the following dlrectlol~-

The respondents shall take an appropriate decision on the 

claims raised by the applicant, In accordance wlth the judgement 

of the Hon'ble Supreme Court In the aforesaid case of Shrl 
i~l.e.y 

D.'J~hlch ''<'''''d to bo pending~~~ 

< S.A.Sl~ < s..t.takshml s-lnath~ > 
Member (A) Vice Chairman (J) 
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